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In the Uttarakhand High Court
Case No : Writ Petition No. 112 (M/B) 2002

Anil Kumar Bhatia APPELLANT
Vs
State of Uttaranchal RESPONDENT

Date of Decision : 23-03-2002

Acts Referred:
Penal Code, 1860 (IPC) — Section 420, 467, 468, 506

Citation : (2002) 1 UC 540
Hon'ble Judges : P.C. Verma, J;Irshad Hussain, ]
Bench : Division Bench

Advocate : Sandeep Tondan, for the Appellant; Sunil Kumar Jain, for the
Respondent

Judgement

P.C. Verma, J.—Learned G.A. has accepted notice on behalf of the Respondents,
who prays for and allowed three weeks time to file counter affidavit. List
thereafter.

2. In the meanwhile, it is provided that the Petitioner Anil Kumar Bhatiya shall
not be arrested in case crime No. 333 of 2001 u/s s. 420, 467, 468 & 506 I.P.C.
R S. Kotwali, District Dehradun, until credible material is available against him in
view of the law laid down by the Hon'"ble Supreme Court in the case of Joginder
Kumar Vs. State of U.P. and others, . However, the Petitioner is directed to
cooperate with the investigation and make himself available to the 1.0. as and
when required.
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